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S nab, Shrimati J.,aben 
~bakunt.la DC't'i. Shrimlli 
Sham Natb. Shri 
Shanbrlliya. Sbtl 
Sharma, Shd A.P. 
Sharma, Shri D,C. 
Sharma, Shti K..e. 
Shuttl. Shrl Ram_nand 
Sheo Natain, Shri 
Shlndc, Shri 
Sbl't'lDar.Japp~ Sbri 
Sbrcc Nanyan Oa., Shri 
S"yamkumari DCYi. Shrtmat 
SiddananJappa. Sbri 
Siddloh, Sbel 
SiaSh, nt. B.N. 
SiDSh, Shd K.K. 
Sinlh., Shrj O.K. 
SiaU. Sbrl Sat',. NIlI"J''' 
Sinha, SbrimaU Tarte.bwarl 

8ade, Shrl 
Banerjee, Sbrt S.M. 
....... SbrlP.H 
DUnniII.PID. Shti 
Dtrl'ftd,. S~ri Surendranatb 
1mbic:hJ.ba ..... Sbti 
IUP'It Sin"b, Sbd 
Kunhaa. Shd P. 
LiDu)'C. Shrl Madb,\l 

Sinb.an Singh, Shri 
SinpPra.h ... aa.. Shti Ku, 
Snat_t. SIlrI Nardeo 
SonaYaDC. Sbri 

SOWidaram RlJDCbanduD, ghri. 
mad 

501. Shri H.C. 
Subbaraman, Shri 
Subnmanram. Sbd T. 
Sum_t Pr ... d, Shti 
Sunder Lat. ShrJ 
Swatlll SiD.h. Shri 
Tahir. Shtl Mohammad 
Th ...... Slul N.llako,. 
Tbimmliah. Sbri 
Thomas. Shd A.M. 
Tiwl.tJ. Shri D.N. 
Tiw&rJ. Shrl IC.N. 
Tl .... lr7. Shri R.S. 
Tripathi. Sbd Kri.b.a.a [)eo 

NOES 
Mate, Shri 
Muterlce, Shri H.N. 
Nair, Shri Vuudenn 
Nuut. Slui P.S. 
omtar Sia..h, Slui 
Pande,. Shd Sarjoo 
RI.hayea., Shri AV. 
RltllIbadran, Shri 
lUDp. Sbri 

T·,II. Rim. Shri. 
TY'II:i.Shd 
Ulte,. Sbti 
Ulab, Shri Ram'chandra 
Upadh.'i' .... Sml SIU •• Dutt 
Vauh,a, Shrl M.B, 
V.rmll. Shri R ... indu 
Veau"'.upp. Shrl-
Veer.ppB. Shrl 
Vent&thubhafah, Sbrl P. 
Varma, Shd B.I8'lrind 
Verma, SbIi K.J:. 
Vld,alankar, Shri A.N. 
Virbh.dr. Singh, Shri 
V,la, $hri Radhel.1 
Wadiwi. Sbri 
W.,nlt. Sbri BIlkrhhn. 
Yadab, Sbtl N.P. 
y.d .... ~hri R.m H.rkh 
Y.d.n, Sbri B.P. 

Slnlh. , Sbri Y.N. 
Si •••• nwan. Shri 
Swam,. Sllti Sinmurthi 
Uti, .. Shri 
Verma, Shri S.L 
Viallr.m Pta. ad. Sbri 
YadIY. Shr I Ram Sewall:; 
Tqb.p.1 SiDlh. Shri 

Hr. Deputy-Speaker: The ft!IUlt 01 
the diviaion i.I M follow.: 

111.4.3 hrs. 

AI/e, : 274; N oe. : 26. 

SIIr1 Krlshaa Pal SlDIh (J alesar) : 
The machine has failed on my table. 

Mr. Depaty-S~er: That will be 
DOted. 

Shri S. M. Banerjee: Shr! Raghunath 
SlDgh is absent and he has not voted. 

All hoa. Member: He i.I a conlcil'n-
tious objector. 

Mr. Depaty-Speaker: The motion 
;. carried by a maj ori Iy of the total 
membership of the House and by a 
majority of not less than two-thirds 
01 the Members present and voting. 
So, the Bill. "" amended, is passed. 

The motion WI1$ adopted, 

STATEMEN1' RE-RESIGNATION or 
COUNCIL OF MINISTERS IN GOA, 
DAMAN AND DIU, DISSOLUTION 
OF LEGISLATIVE ASSEMBLY AND 
PRESIDENTIAL ORDER THEREOlf 

Mr. Depaty-Speak,er: Now, 8hri 
P. S. Naskar may make hi. state-
ment. 

The Depaty Minister in the MIDiII-
try of Home AII'alr6 (Shri P. 8. 
Naskar): The COUl)cil of Minister. .... 
(Interruptions) . 

Shri NamlIlar (Tirllchirapal!;): It 
.....,. lor this that they were called. 
The job is over and they are all 
going out. How can we take up the 
next busines8 now when everyone ill 
going out? This shows very clearly 
that 811 these persons were called only 
for this purpose. 

Mr. Deputy-Speaker: If the hon. 
Yember want.. he may also go out. 
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Shri P_ S. Naskar: The Council of 
Kinisters in the Union Territory of 
Goa, Daman and Diu has tendered its 
resignation and the resignation has 
been accepted by the Pr""ident this 
Tn, eTling, The Pr""ident has also 
made an order under ~ection 51 of 
'he Government of Union Territories 
Act, 1963 suspending rertain provlSion, 
of the Act and making certain inci-
dental and consequential proVISIOns 
including dissolution of the Legisla-
tive Assembly, I would like to 
inform the House of these develop-
ments and also lay a COpy of the 
order on the Table of the House, 
[Ploced in Library. See No. LT-
75141661. 

Shri Nambiar: What is the state-
ment about! 

Pratap Singh Kairon left. the Punjab 
Government found It difficult to conti_ 
nue to develop it accocding to plan 
owing to the lintitation of the state 
firiances. Therefore, the Punjab 
Chief Minister req ue9ted. that the 
institute should be taken OVOil" by the 
Central Government as an iDGtitutioD 
of national importance. The propos&l 
was acceptable to the Ministry 01 
Health and Family Planning. It ... aa 
in line with the policy of deveJpping 
regional irurtitutions for post-graduate 
education and research in medical 
education In accordance with the re-
commendations of the Health S~ 
and Planning CommIttee popularly 
known .. the J(udaliar Committee, 
so as to meet the growing needs 01 
the health services for specialists and 
teachers all ...... the eouotry. 

Mr. Depoty-Speaker: It is about 18 .• 7 hrs, 
Goa. 

Shrl Nambtar: I thought that it was 
about got>adh or cow-.laughter. 

IU5 hra. 

POST-GRADUATE INSTITUTE OF 
MEDICAL EDUCATION AND RE-

SEARCH, CHANDIGARH. BILL 

The Depoty Minister in tbe MiIIis-
try of Health (Shrl B. S, MorthJ): 
On behalf of Dr. Sushila Nayar, I 
beg to move: 

'"!'hat the Bill to declare the 
institution known .s the Post-
Graduate Institute of Medical 
Education and Research, Chandl-
garh, to be an in.lilution of 
national importance aud to pro-
vide for its Incorpo~atiul1 and 
matters connected therewith, as 
passed by Rajya Sabh., Nt taken 
into consideration." 

The Post-Graduate Institute of 
Medical Education and Research, 
Chanrligarh. was inaugurated by the 
late Prime Minister on the 7th July, 
1963. It was planned by the then 
Chief MinIster of Punjab 88 an ambi-
tious project. But after the late Shri 

[Ma. SPlWtm i" the Chair] 

However, the proposal could not 
be proceeded wi th on account r4 
financial lintitatlons. With the re-
organi..ation ot the Punjab State, the 
situation had changed on the lat da7 
of November, Chandigarh became a 
Union territory and the Post-Graduate 
Institution ot Medical Education and 
Researdl at Chandigarh has vested ~ 
and become the .... ponsibillty of the 
Central Government, under the Pun-
jab Rrorganisation Act, 11166. 

Before tJte reorganisation took place, 
the Punjab Government proposed 
that the Inmtute should be made into 
a statutory body-corporate on the 
pattern of the All India Institute of 
Medical Selences, New DelhI, and 
given a larger measure of autono"". 
So tbat It may be developed as a 
high-level .."aderoic institution, un-
hampered by departmental procedur"" 
This .... as agreed to by the Central 
Government, subject to th.. appro .. al 
of Parliament. 

As In the case of the AlI India 
Instltljte of Medical ScIences, N e1F 
Delhi, the Objectives of the IDStltufle 
ot Chandlgarh, wtu>~ let up U .. 




